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RIS Enpte AT forn
is filze .(;’»_ } ! was appointed as Accountant on
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Bomd of Direct Taxes, Shillong. On .
17.07.2002 the parent department
relie‘fuad the applicant. He joined in the
office of the respondent No.3 at Shillong
on 24.07.02. The deputation period was
extepded from time to time .The -
respondent No.3 vide his order dated
22. 06 06 requested to intimate to
concurrence of the parent department for
extension of the term of deputation of the
applicant for the fifth year w.ef25.07.00.
The ;'espondent No.5 vide his letter dated
17.07.06 communicated the concurrence
of the parent department to the
Respondent.3 of the borrowing department.
for extension of deputation of the

applicant for further period of one year
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beyond . 24.07.2006 for the ﬁﬁ}:\ year.
The Mxmstry of Finance mmwd O.M.

- 14.3, 06 commumcatmg{ he dem‘non of

E absorphon of ILDC* and Accoun’ra.nts

sa'vmg on. &Ppumuon basis. On |16 03.06

r&spondent No 3 issued cu'cu]ar\ mmtmg T
wﬂhngdé’ss from the deputatmmats for
absorptaon latest by 25 03.06. The :
apphcant 4ubm1tted .‘ms wﬂhnghess for = -
pennanent absorphon The resipondent '-
" No.3 forwarded “No objecmm (‘ert:.ﬁcate
in reé\peét of| ;fhe’\apphcantl Oon- 13 07.06
N Respondenf No& msued mpugned order -
| 2 6 2, {0/ ; . seelqng to repafnate the apphcarlxt to his
IR 7 parent deparfmmt 'The a%phcap.t '

}

R%pondent No.3 narrammg his - problems :
. and. prayed for ﬁarﬂlel extenmon of his

\

deputatmn for ‘:qﬁé’ year g:rant.
pelmanent absorpt:.on Respondent No.3 .

1ssued xmpugned re'pamatvon order dated .

25.07. 06 1epatrmtmg the appltcant to his
parent deparfment The order Was jssued

when, the applicant was on ieave ~Sxﬁce ‘he

has been repamated hence'lus prayef for ,
extension of leave cannot\ Be sanrtmned En
Therefore, he Jomed m his parent, :
department. Bemg aggueved the apphcant |
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I have heard M’x; M Li:\anda 1eamedf '

TR

counsel; for the apphcan;: and Mrs M

-Dag, AdALC.G.S. C. for the Respondents ’

The counsel for the " reépondenlts has
submxttw that she would like: to take
instructions. Let it be done.

Post the matt_ér 91;28.2.0' .
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284¢2.07, Judgment delivered in open Court,

Kept in separate sheets. Application

id dispcsed of. No costs, z/
Ce

Member vice=Chiirman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

O.A. No.40 Of 2007

DATE OF DECISION: 28..02.2007

Mr.M.Chakraborty /
.......................................................................................................................................... Applicant/s
Mr.M.Chanda _ '
....... . BAVOCETe fOr the
Applicant/s
- Versus -
Union of India & Ors.
etk sas e ks 4 kAR AR 8Bt Respondent/s
Mrs.M. Das, Addl.C.G.S8.C
.............................................................................................................................. Advocate for the
| Respondents

CORAM

THE HON’BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN
THE HON’BLE MRS. CHITRA CHOPRA, ADMN. MEMBER

1. Whether reporters of local newspapers may be Yeg/No
allowed to see the Judgment?

2. Whether to be referred to the Reporter or not? %7é7No

3.

Whether to be forwarded for including in the Digest Bei o]
complied at Jodhpur Bench & other Benches ? %;é?
4. Whether their Lordships wish to see the fair copy

of the Judgment? Yob/No

VicezClhigigm ﬁ/ dm. Member
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 40 of 2007
Date of Order: This the 28" Day of February, 2007.

HONBLE MR.K.V.SACHIDANANDAN,VICE-CHAIRMAN
HON'BLE MRS. CHITRA CHOPRA, ADMINISTRATIVE MEMBER

Sri Monobehari Chakraborty,

Working as Upper Division Clerk(UDC)

Office of the Superintending Engineer,

Capital Circle-Cum-Coord & Trg.

Public Works Department.

Government of Arunachal Pradesh, Itanagar. - Applicant

By advocate Mr.M.Chanda, Mr.S.Nath, Mrs. U. Dutta.
-Versus-

1. The Union of India.
Represented by Secretary to the
Government of India,
Ministry of Finance, North Block
New Delhi-110001
2. The Controller General of Accounts,
Govt. of India, Ministry of Finance,
Department of Expenditure
Lok Nayak Bhavan, Khan Market.
New Delhi-110003.
3.  The Pr. Chief Controller of Accounts,
Central Board of Direct Taxes,
9' Floor, Lok Nayak Bhawan, Khan Market
New Delhi-110003, ‘
4. The Zonal Accounts Officer,
Central Board of Direct Taxes,Shillong-793003.
5. The Additional Chief Engineer{WZ)
Coordination and Training
Govt. of Aruanchal Pradesh,
Public Works Department, Itanagar
6. The Superintending Engineer,
Rupa Circle, PWD,
Rupa, Arunachal Pradesh-790003
Govt. of Aruanchal Pradesh-790003.
7. The Superintending Engineer,
Rupa Circle, PWD,
Govt. of Arunachal Pradesh
Rupa, Arunachal Pradesh-790003. Respondents

By Advocate Mrs. M. Das Addl.C.G.S.C.

ORDER(ORAL



SACHIDANANDAN:;V.C:

The avplicant while workina as UDC in the PWD.
Arunachal Pradesh submitted an application for the post of
Accountant on dkeputation basis in the office of the Principal Chief
Controller of Accounts;. The applicant was appointed as accountant on
deputation basis. The applicant was relieved by the parent
department. He has joined at Shillong. While so, according to the
applicant the department has taken a policy decision Annexure -VI
series in order to strengthen the manpower deployment the office
intends to examine the absorption of these deputationist. The
respondent No.3 was issued impugned order (Annexure X) dated
18.07.06 for repatriating the applicant to his parent department.
Being aggrieved the applicant has filed this O.A. seeking for the

following reliefs.

“8.1 That the Hon’'ble Tribunal be
pleased to declare that the
applicant is eligible for permanent
in the cadre of Accountant in the
office of Respondent No.3 and the
office order No.Admn/S-!/06-
07/Pr.CCA/691 dated 18.07.2006
(Annexure-X) and No.7
AO/ESTT/PF/MBC/2002-03/760-63
dated 25.07.2006(Annexure XI)as
void -ab-initio.

8.2. That the Hon’ble Tribunal be
pleased to direct the respondent
borrowing department,
particularly the Respondent No.3
to consider absorption of the
applicant on permanent basis in
the cadre of Accountant in
recognition of his services under
deputation and in the light of the
decision of the Government
communicated through O.M. dated
14.03.2006 and circular letter
dated 16.03.2006(Annexure-VI

series).”
[/



I have heard Mr.M.Chanda learned counsel for the
applicant and Mrs. M. Das learned Addl.C.G.S.C. for the respondents.
When the matter came up for hearing the learned counsel for the
applicant has submitted that though the applicant has served as
Accountant under deputation he has acquired a valuable and legal
right for permanent absorption in order to a policy decision of the
Government to absorb the deputationist as per Annexure VI. The
counsel also relied upon the decision of the Hon’ble Supreme Court
reported in (1999) 8 SCC 381 held in Rameswar Prasad -Vs-
Managing Director, U.P Rajkiya Nirman Nigam Ltd. & ors. wherein a
policy of absorption of a deputationist is laid down there must be
somse valid and justifiable reason for not absorbing a person which is

reproduced as follows:

“In our view, it is true that whether the
deputationists should be absorbed in service o
not is a policy matter, but at the same time,
once the policy is accepted and rules are
framed for such absorption, before rejecting
the application, there must be justifiable
reasons. Respondent No. 1 cannot act
arbitrary by picking and choosing the
deputationists for absorption. The power of
absorption, no doubt, is discretionary but is
couple with the duty not to act arbitrarily, or
at the whim or caprice of any individual. In the
present case, as stated earlier, the General
Manager (NEZ) specifically pointed out as
early as in the year 1988 that the applicant’s
service record was oxcsllent; he was useful in
service and appropriate order of his
absorption may be passed. His application for
absorption was within three years as provided
in Rule 5. There is nothing on record to
indicate that for any reason whatsoever, he
was not required or fit to be absorbed or the
power under Rule 5(1) of the U.P. Absorption
of Government servants in Public
Undertakings Rules. 1984 was not required to

be exsrcised in his favour. Interim order dated
17.7.1991 passed by the High Court would not
be applicable in the case of the appellant
because his case was considered for
absorption in the vear1988. Further on

(



o |

completion of five years on 19-11-1990 he
could not have ordinarily been continued on
deputation in the service of the Nigam, It is
apparent that he was absorbed from 19-11-
1990 because from that date his deputation
allowance was also discontinued. If he was to
be continued on deputation, there was no
reason for non payment of the deputation
allowance. So on the basis of the statutory
rules as well as the policy, the appellant
stands absorbed in the service of the Nigam.”

Counsel for the respondents has submitted that it is a administrative
policy decision of the Government to act upon it and it is not
mandatory and enforceable. However, counsel for the applicant has
submitted that he will be satisfied if direction is given to the applicant
to file a comprehensive representation before the respondent No.3. If
such representation is filed by the applicant the Respondent No.3 may
dispose of the said representation. Mrs. M. Das learned Addl.C.G.S.C. .
has submitted that she has no objectioﬁ if such steps is taken. In the

interest of justice ’ Court Directs the applicant to make a

- representation with all relevant document within two weeks and on

receipt of the such representation the Respondent No.3 will dispose
of the same with a speaking order within the time framed of two
months thereafter.

O.A. is disposed of accordingly. There will be no order as

to costs.
(CHITRA CHOPRA) (K. V. SACHIDANANDAN)
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

LM
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(An apphmuou under Seciion 19 of the Adounistraiive Tribunais Act, 1985)

O. A. No. 4’0 /2007

Shri Monobehari Chakraborty
Ve
Vs

Llnion of India
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LIST OF DATES AND SYNOPSIS OF THE APPLICATION

,
5 Applicant was initially appeinted in the Public Works D

under the Government of Arunachai Pradesh.

+ 1.

28.12.2001- Applicant while working as UDC in the PWD, Arunachal Draaesh

17.07.2002- Avbhcant was relieve

. l‘_ i §
it 108 Ui 5OSi

subiiitted applicatio i { Accountant-eszdeputatic ﬁ
basis in the office of the ___nt:lp-l Chief Controller of Accounts.
Ceniral Board of Direct Taxes. said application was forwarded by

the Hxecutive Engineer, PWD of the narent 3nnari'mr-nf

{Annexure-i Series)

2002- Applicant was appointed as Accountant on deputation basis in the
office of respondent No. 3. ' {Amnexure- II)

ol
U—l

7 the parent department. He joined in the

f g 'l"... - .. N4 077 0N
P {YREET 5 UL S5k i,

{ Annexure- [T1)
15.04.05-Tetm of deputation of the a pplicant was extended

S ucenm]v for the fnnrﬂw vear.

! I PR x 2
U.LLL\.E Ui Lil R E. Fii \.li.".lti"i « J g

{Annexure- IV Series)

» hig latiar dalad 22 (4 014

L O

dddrtfbbed to the Superintending Engineer (Coordination), Itanagar,

+
equested to intimate to concurrence of the parent department for

further tensmn of the term of deputation of the applicant for the

vy

L2radl. 1 nrv NL onn LL .. mmmm o amm e momd i ....L.._...
pREEREY yca.l W. %:." L ...\J U/ .UU diXf u.m b;u.l.l.t: LE\iucat was Lcu.cxuw:u bv

é ther letter dated 05.07.06. Respondent No. 5 vide his letter dated’

'j./ U/ UU Lommu:mtau.u mL CONCUITLTIC UI L.l.'lL PdILII\'. QLPdImICIII

to the ??::gpnnﬂpnf No. 3 of the hnrrnunnor dpn.wh*t enit for extencion

U.t Ll(:‘ Putdnon 01' me dpp.ll‘ ant I()I mI t.her }DPIIOQ ‘)I une year Dt‘v Un?.l
2407 20k i e for the fifth vear

t ‘Annavura. v Qnﬁa:\

57 . Lo BN A IR AR RS BRI B A
P\_T/
2006 Covt of India, :'fm;sm' of Finance issued OM dated 140304
commumcatm,q decision of absorption of LDC and Accountemts

\\/\ow\o Ld)/\cmi C&\WW‘LO.
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willingness from the deputationists for absorption latest by
23.33.06. ‘ {Armexure- Vi Series) -

~

.03.2006- Applicant submitted his willingness for permanent absorption.

{ Annoviira. VITY
e- Vii}

A4 AR TAZN/S vas

1.2006- Respondent No. 5 forwarded “No-objection certificate” in respect

n«*\_];nd\“& Tarbye iy wran ssencnnnad her tla bo««f\_-u 1 n«f\«!ni/\v“t-

~nf ‘-HA ™Yy A
Wi e c&yru\..cu.u PV ALLLEL YV QO ‘t}.I.UL.\:O TR U} LAET LAV VY J_I.I.a \J.CYH.J. Lwd §

as evident from letter datgd 08.05.06. (Annexure- VIII & IX)

18.07.2006- Respondeﬁt No. 3 issued impugned order dated 18.07.06 seeking to

.l.

repatriate the applicant to his parent department. {Annexure- X

7.2006- Applicant submitted representation to Respondent No. 3, narrating -

his problems and praved for further extension of hic deputation for

one year or granl permanenl absorplion. (Annexure- XI)

z o

-07.2006- Respondent No. 3 issued impuened repatriation order dated

WS AVT Ve am i ns o 2l memam S i h bom bt s YTy NUNIIY I o WIS S
=5.4U7.U6, repatriabne i & AT WO 033 paront ao ATUNCH UTAcT
Iy

dated 25.07.06 was issued when the applicant was on leave.

{ Annexure-XI0)
LU6- . Kespondent No. 3 informed the applicant that since he has been
repairiaied hence his prayer for exiension of leave canoi be-
sanctioned, : ' {Armexure-XIV)

.

3NN Cinorintondicme o adon e 6 Ur Toa N\ Moemoac St d 000
FLY 19 "ju}iunu\:nmu& JSTIRCET (\,\JOJ.CJL LT % 1 Aaiiapar IS5UCG. Gixade

order transterring the applicant in the office of the Executive

r . iw e ses e HET P S P, S | Joap. I N P 25223
Engineer, Sangraim Division, Arunachal Pradesh, {Annexure- XV).

A wr -~

PRAYERS

J

(e gzl <. PX ] rv 71 La 2 TS ] 1 % * h | 4 X 2t Py =1 e < .
liax ifie oD bie iripunai pe Picased 10 dqeciare thai the appicant is

eligible for permanent absorption in the cadre of Acc_ountaht in the office

af poqnnpﬂan* No. R and the affice nvrdas Adm /IS T/DGN07 PeCCA S
a3 TS “! Mriavasy, & 2 WAS. L7 Axrvaea BI3W. WrITIALN. wSR ENLT T eNs. LR "! v . , RINFTRIS ¥ LI IR L :!
651 dated 18.07.2006 { Annexure-Xj and No. ZAO/FESTT/ PF / MBC/2062-

g
03/760-63 dated 25.07.2006 (Annexure-XI) as void-ab-initio.

That the Hon'ble Tribunal be pleased to direct the respondent borrowing

department, parficularly the Respondent No. 3 to consider ahsorption of
o
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interim relief: -

That the Hon'ble Tribunal be pieased o slay operalion of the .i'mpugneci

office  order No SK (( 00

(Annoxure-XV) and  divect the respondent authoritics to allow the
applicant lo continue in his existin 12 posiiion al Hanagar (il disposal of the
Jriginal Application

(o] rr

That the Hon'ble Tribunal be pleased direct the respondents that the

1

consideration of the case of the applicant for providing reiief as prayed

for.

Mono hehani Chelinaleo %‘T
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{An application under Section 19 of the Administrative Tribunals Act, 1985
Titie of the case : O.A. No. A 0  jpoo7
hri Monobehati Chakraboity. : Applicant.
inion of india & Ors. : Respondents.
, Particulars Page No,
1. Applicatiun _ L 1-13
?‘-‘ : \ Ci. Lﬁ\.ﬂ uU.l.l ; ".L‘:‘t“

w

. Copy of application dated 281201 P 15417
{ forwarding letter dated 04.01.02, 17.061.0

4, Cony of order dated 14 .05.02. -18-
3. : Copv of release order daled 17 07.02, <9
& { Comy of office order dated 14.01.0% 100704 | M ;
L ' ‘vvy:\l LR VT LN~ \»lcl. AL TAL L L A, A FN7 R ‘ i dam s !
and 15.04.05. ;
7. {Seriesy | Copv of letier dated 22.06.06, 05.07.06 and | 23-26
;1707 .06
8. {Copy of O.M dated 14.03.06 and drcalar| 27-268 |
dated 16.03.06. 5
9, Copv of letter dated 27.03.06 P29-
Y o - £ mm mlada RPN oL gy And~d 0
14, ! \,U}.’:‘ VUL [L UU)\_\.L.L Jit UL WAL e R LA ‘ (ELV g
5 04.04.06 ‘
il i Copy of letter dated (3.05.06. -31-
12 " Conv nF 1m1111m10r1 rdor dated 18 (I7 A -32.
B G v : t r‘ r Eq&l\v‘bt V& LN E BRBE RN AN WS T L
13 . Copy of Tepresentation datec 26.07.06. ‘ -33-
1.4 P end s A adad VT IV VL i 21
1%, i Y }J'Y Ox ml.l.fui’ll\..u OTAQCT Gawa .'.3.\}:’ SAFU ' ~ e
13, i Copv of office order dated 24.07.06 -35-
i6. Copy of letier daied 22.08.06. P -36-
17, Copv of order dated 17.01.07. P -37-
Filad By
STIATRL U’V -
Date:- & .02 07 Advocate
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GUWATATI BENCH: GUWAHATI

{ An application under C:ertmn 19 of the Administrative Tribunals Act. 1985}

0.4 No.___H0O__ poor
BETWEEN:
Sri Monobehari Chakrabosty,
Working as Upper Division Clerk (UDC)
Office of The Superintending Engineer,

Capital Circie-cam-Coord. & Trg.
D"‘L]t(" AT Avlke Tianarfnsan

IFERA. TV ALIA LT K75 }_r:u AR LA,

Govt. of Arunachal Pradesh, Hana.gar.'

-AND-

i The Union of India,
Re;resented by Secretary to the

san e AL Ton ddn
\JU‘/ arnoment of 1A,

Ministrv of Finance, North Block,

™ I ETYAs I
wew ut:;_ul- l.l.UUUl

— = =" -

-

Ea ntd ~ Pl 11 Pamd * LA <
1DE LONmOLUET Lufneral O ACCOounts,
Govt of Tndia, megh-v of Finance

Department of Lx_penmtu;re,
T alr Nav Qkawafg E:han Markat

anu-. 1':5(‘2;, FrEENS Y A3

L

3. The Pr. Lhief controller of Accounts,

P SR B NS RN A B S N B

jpogs | i T
'\,E idal poai Ul Li.u.*.‘.\.l 1 ATH,

9t floor, T.ok Navak Rhav_an_. Khan Market

TN 11+ A1 AN

New Delnd- liUUUD

\

P‘f

P )

4, The Zonal Accounts Office
—————.
Central Roard of Direct Taxes, Shillong- ,Q'mm.

[ 43

¢

3 Tha AdAitinnal Chiaf T r W7
IF9

P2 YaYs)
. 4 itT n\-l.i.;_l.l.LU.Llnii. e LIAT S Lallbi.l.lc rs

Coordination and Training,
\_xu'v t. Ql nI‘uJ.mv»hul i ladtbh

Public Works erarhn&nt, Ttanagar.

b
=}

o

Govt, of Amn-;;mal Pradech,
Rupa, Arunachal Pradesir 790003, -

- - »
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The Superintending Engineer,
Rupa Circle, PWT).
Govt. of Arunachal Pradesh,
Rupa, Arimachal Pradesh- 790003
cesreene RESPONAENLS.

DETAILS OF THE APPLICATION

- Particuiars of the ovder {s) against which this application is made;
This application is made against the impugned order bearing letter No. (1)

EAANAARL "‘ .L T ‘I S h LA BT PR \.L(( L4 . FTF JARELLBL A L S TREIAAL
I S g

- ~ AN AW 2N

3/760-63 daied 25.07.200 6 {Annexure-XI)

from the office of the Respondent Mo. 3, repatriating the applicant to his

under depuiaiion under ike said Respondent No. 3, even ihough ihe
Government of India, Ministrv of Finance, Department of Expenditure

AnmAdnd G-n 1!«01\1«1« crirh dasvay i—a“n“;g‘-o in fha oenda AF T
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on permaneni basis in ihe public inieresi, pursuani io wiich ihe

willingness of the applicant and “No objection certificate” from his parent

S

k ~~
department was ohblained by the office of the respondent No. 3 for

The appiicant deciares that the subject matter of this application is weil

within the jurisdiction of this Hon'ble Tribunal.
Limitation:
The applicant further declares that this application is filed within the

Moo bedant  Chokando 5
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working as Upper Division Clerk (LUDC) in the said department, the
mamam bl cmnd e A oy Aderaeidl oovean nemd e oA S PRER L) w /Uy P
a}}})ij it CAIRC AGoss i dd\r Ttiscment ubh }.'i\,d i t‘ﬂ E LP}uy ienit

applications for the post of Accountant on deputation basis in t the office of
the Prindpal Chicf Controller of Accounts, Contral Board of Dircect Taxes

(Respondent No. 3).

That having ifulfilled ihe criieria for ihe posi of adveriised as above, ihe

applicant submitted his application on 28.12.2001 through proper channel

kY
for the post of Accountant on deputation basgis. His 2
forwarded by the Hxecuiive Engineer, Seppa Division and Executive

Engineer, Rupa Circle of the parent department vide their letter dated

14 {11 HHYD ang datad 17 {11 3007 roecnactvaly ta tha Racnandant N R
2 4Tl i R IRA WS DLW 343 a7 B v hmtiTem Y ---7’-\-‘.&]1‘\.5." &37 RBIL. l\\...‘.\—}.hl‘.-l& 1 eSS WS
rnnv of 1}111?1 ation dated 281201 a ﬁ;)rmmrthna lottors dated
A Y1 0 T OVT VY mern mamm e d  laead . He aa - k JPRPNT S T I
b&.ux.v;_, L7/UL.UL are aimexed Oaerews o1 pe usal Uf ol Gie

Tribunal as Annexure- 1 {Series).

That consequent upon his application, the applicant was appointed as

Accountant (on deputation basis) vide office order No. 47/02 issued by the
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03/PR.CCA/571-78 dated 14.05.02 for an initial period of one yvear w.e.f.

the date he reports for duty in his deputed post.

That pursuant to his appointment as Accountant on deputation basis vide
the above mentioned order, the applicant was relieved by his parent

denartmeont vide office nvr]c.n T\I@ SEPD /f: 167200203 /101925 datad
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Thereailer, the a
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he Accountant Respondent No. 3 at Shillong,
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of Hon'bie Tribunal as Annexure- Iil.
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1ii&t veifig satisfied with the pefioiiance of the nppuc':lﬁi ifi 1ds G }Juieu

post of Accountant, the term of his deputation was subsequently extended
for the second, vear w.e £, 24.07.2003 vide office order No, 15872003 issued
by the office of Respondent No. 3 under No. Adanw./5-1/03-
04/Pr.CCA/1525 dated 14.10.2003. Eventualiy his term of depﬁtaﬁon Was
further

vtonded diiccoscively for the third vear and the fourth vea

s W WPFAT eay  maca 2T watamsa oy wdxa Seaiw x ANTINA nuar Y iR PR VA

K

W 3 AT 1] NnA d_¢ 10 N
OiliCe Ofder INO. 74/ 2uU% daled 15.U

dated 15.04.2005 respectively. His term for the fourth year was scheduled

to expire on 25.07. 2004,

e
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That beiore expity of lus terin of deputation {or the fourih vear on 25.07.06,

the Respondent No. 3 vide his letter No. ¥.No. Admn, 5-1/05-06/Pr. CCA/
2006 addressed perintending Engine

ed 22062006 addressed to the Superintending Engineer

...... 4. At PO PSS

{Coordination), llanagar, requested to intimaie (o concurrence of the parent
department for furtheér extension of the term of deputation of the applicant

ar the fifth vear w.ef 25.07.0A and the same

asaas Y Niaa ¥ Seae  dmes

terated by

aitoiher letier daied 05.067.06 issued by the Respondent No. 3. In response (o

the said letters, the Addl. Chief Engineer (Coord. & Trg.), Govt of

»plicant joined in the post of Accountant on deputation
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oomumunicated  tnce  concuricnce of tho ycuuﬁt \M,Pa ciit WO uwal

Respondent No. 3 of the borrowing depariment for exlension of depulalion
of the applicant for further period of one vear bevond 24 (07 2006 i e for the
fitth year
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110207172002/ MF.CGA{A)/438  daled 14.03.2006 wherein i was

acute shortage of manpower in the grade of LDC and Accountant in the

department, the Ministry intends to absorb the deputationist working in

F h ] k 54 < 1 41 « 1 ™, 77 i/"lr.'la Pl }
as one Nme measure and Qirecieda aii e FTLUCLA/UUCA/UAS O

15.34.2006 for consideration of their avsorpuon Parsuant to the said O.M

dated 14.03.2006. the Respondent No 3 issued one letter under No.

n/8-1/05-06/Pr.CCA /37813810 dated 16.03.2004 circulat

txuxl:::, N R A A L R R N A IR R A TR P =2 S O R ¢ R R ELO AN 1

& Oy

GAKPG 14.03.06 aforesaid and invited the “’]J.DDQ']'EPSS ir 0111 the QPPIH& tonists

for absorption latest by 25.03.2006.

Copy of O.M dated 14.03.06 and cdrcular letter dated 16.03.06 are

annexed hereto for nerusal of Hon'ble Tribunal as Annevare- VI
{Seii

submitted his willingness as desired. for his permanent absorption to the
Respondent No. 3 vide it's letter No. ZAQ/CBDT/Shill/PF/MB/05-

Mona \aﬂjz\gn}u Q/Q\Q\*Wloo':f\v&__
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the “No-objection” cerlificale by the parenl depariment (cadre controiling

otfice of the Respondent No. 3
Ty Af Inddaw atnd VITOHINE ic ann wand  owntn ﬁqv wnariianl f
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on bie Tribunal as Annexure- VII.
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(Respondent No. 3) forwarded the required “No-objection certificate”

thronugh e-mail

P2 O S

e applicant as desired by the
o
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subsequently as evident irom their fetter No. ZAO/C DT/"}h]Jl/ MB/06-07
.'izh:ﬁ 08 05 2004, issued from the office of the Resp: ndent
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Copy of “No-objection certificate dated 04.04.06 and letter dated
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That ﬂﬂVlﬂS" au the ‘01’0(9\'.1113‘511 formalities been \DDIPIPIE\L when the

dvvhuan t was cxpecting for his nmnent absorption in the borrowing

{;9}"3}"‘3‘!‘!-‘"‘!5 qur}’\!‘;ejﬂ? v thae f‘:uo -r t Qop;\q-ﬁa ant o % icciiad tho
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691 dated 13.07.2006 seekmg to repatriate the applicant to his parent

2

donarimant ur o £ 28 {7 &G in an arhifrary mannar nnbbing tha annlicant
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in an unscitied and cmbarTassing position all on a sudden.
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perusal of Hon'ble Tribunal as Annexure- X,

Thai siiuaied ihus, ihe applicani submiiied one represeniaiion on 26.57.06

tc the Respondent No. 3 narrating his problems and prayed for further

Mana bedhoni MJ\;‘



in his department. But in the meantime, the office of the Respondent No. 3
issued the impugned order of r repalriation vide No. ZAQ/ESTT/PF /MBC/
2002-03/760-63 dated 2507 2004 r-rr'a_ﬂaf_mg the applicant to his parent

ed when lhe applicant was on leave, The

L
Copy of represeniaiion daied 26.07.06, impugned repairiaiion order
dated 25.07.06 and office order_ dated 24.07.06 are annexed hereto

T Nariga al (\f HA l\ }\t '3! a8 Annowwura. XT YTT and X1

T3 non £3 LORE I % ™3y s3I Taszes

respectively.
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thie uppucaﬂ't thereafter submitied application on 08.08.2006 praying

a
Y
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ior extension of his leave for a further period of 90 days w.e.f. 08.08.06 and
anwrnm'lv waited for consideration of hig renresentation dated 24 .07 04, Rut

S = 1. s FTANSITCTT I /
MO AU 5 12UET INO. LAy /.C.D.l .I./ [ L/

 ‘dated 22.08.2006 informed the applicant that since the
anplicant stood renatriated, hence his annlication for extension of leave

-~ Lmeemiowae I L Ada ..
T IOTWAaIrGed o e

ki gher duthonty for necessdary action.

~

Copy of letter dated 22.08.06 is amnexed hereto for perusal of

Hon'ble Tribunal as Annexure- XIV.

4.14 That having found no response thereafter, the appﬁcaht eventually joined

on 15012007 in hic Supeﬁ_ntmdmn

 20.01. 2007 in his parent office i e in the office of the
m

Engincer (Coord & Trg.), PWD, ‘Arunachal Tradesh, Itanagar. On his
joining, the Superintending Engineer (Coord. & Trg.), Itanag issued the

ﬁce order No. SE {Coord)/ /ﬂl\.ﬂ'7 122 29 datad 1701 007 whe orahvs

“iyp Xy LRty L4 EXter & v &

¢
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il appraadan

\-

tm,meer Sangram Division, PWD, Arunachal Pradesh.

4 na

- Copy of posting order dated 17.03.07 is annexed hereto for perusai

of Hon'ble Tribunal as Annexure— XV.

\

4.15 Thal the applicait begs Lo slate thal due to his sudden repatriation and
joining in his parent office thereafter he has been facing lot of domestic
probiems and finandal hardships which will take somc Hme o recondile
lo, which somehow he has been managing at llanagar. But his proposed

4.6 That the applicant most respectfuily begs to state that he has served as

Accountant on deputation basis for long four vears in the office of the.

Roc-nn ont T\Tn. 2 and hac rneoe rfnrrn ri to ﬂ}a Sghc arﬁgn nf the anil o
Actions were initisted for extension of his deputation for a further period
‘of one year w.e.f. 25.07.2006 for which the concurrence of the parent

(‘nﬂarhﬂ ont alen wWras Cbtéﬂﬂﬁd

i e T P L

__h 9{:{1_- af tho pncnr\nr}n*ni' Na. 2 Rut

iy v WL BEIN, LA LU ALG A =

thereafter  the sudden repatriation of the appiicunt to his parent
department is arbitrary, malafide, motivated and passed on extraneous

considerations, and viclative of the princivles of natural justice,

applicant from the same office o f PWD, Govt. of Arunach:

i Pradesh as
Accountant on deputation in the office of Respondent No. 3 in place of the
applicant. This clearly indicates that the repatriation of the applicant was

W\o.ws\m \an&«\o\m QQ/\O\\K( oxSoO 3\
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{Anmcxure- V) that there was an acute shortage of manpower in the cadre
of LDC and Accountant in the Mjmstrv/ Department and in order to
strengthen the manpower and also in public interest, it was decided to
absorb the deputationists in those cadres. But even thereafter, non-
absorption of the applicant and epatriation to his parent department is
malafide. arbitrary, unfair. illegal, based on extraneous considerations and
viclative of the prindple of natural 3'*éﬁce.

That the applicant most humbiy begs tc submit that he is legitimate

Artand Ny hoina  ahonrhaed ag nor thn  Tinckmina  Af 1o tz 1rvias b
AN i ARSE L"‘_ula x4 l.’l:‘t)‘. ARSI oNa &1 t—”\-& RE T, A FAUIL LA RA R I AN "j.l. idKR A

expecialion” and deniai of ihis benefil io him and thai ico wiihoui any
reason and without providing any reasonable opportunity being heard to

1afidn and c"-w']/nq at tha vont F rivvoirin of

’ SJ—LH%L.J.(S ul&.&‘iu\i’-_ SELAIAL ODRALLNVL DY RER EML X URSL AL Kvl.l{_‘ p.l. .l\'.l.‘l.ki.L LR2 Y
naiural jusiice, more so, when ihere has been a policy decision of the

Government to absorb the said deputationists.

g
e

7 ]
Hon'ble Apex Court ha

wn r_w?frnt N mo nu\’n harn l-f\a# “LQ 2o

AR L ARSI AN
calegoricaily heid in Rameshwar Prasad -Vs- Managing Dire U
Rajkiya Nirman Nigam Ltd. & Ors. {renorted in (1999) 8 SCC 381] that

where a nolicy of ahsorntion of a deputationist is laid down, there must he

some valid and justifiable reason for not absorbing a person. This principie

has not been followed in the instant case of the applicant.

Thai the applicant begs lo submil further thai he has served under
deputation under the Respondents in the Cantral Board of Direci Taxes for
four vears and dosks were cleared for further oxtonsion of his deputation

Mamo \)Jz&'\cw Ch koo
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for the fifth vear as well. As such he has acquired a valuable right for
permanent absorption in me said department and denial of the same io the
applicant ig arbitrary, unfair and illegal, more so, when there is an acufe

ld ﬁﬁ

I3
had been completed for absorphon of the applicant bul resorled Lo a volle-

4.21 That due to non-absorption of the applicant bv the Respondent borrowing

other alternative, the applicant is now approaching before this Hon'bie
Tribunal for protection of his rights and it is a fit case for the Hon'ble

Tfﬂ'\un?
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0 intor oro writh A to nrotact tho f'u‘r]ﬁ-c and 1*ni'a1*ocfc nf ﬂ‘to
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Accountant on vermanent basis in recognition of his service under

i
uiatien

Hoan aﬂpr] in tho lioht aof nalicy: daciciane natified hy ﬂ'\o { 2nvornmaont
H xr L L Edr eI aRpEih Wa s SRk § tw S e e A a

for such absorpton in the instunt s,

AN Thod ahie emandimadi e o sammda Tomamafi 3y cod Lon dlon cmeson P RTTIN
Dbl Pilal R aypu\.ﬂu 14 1530 % VUL LAL A AGUL BT Lalusy G,l Ju.bl«l\.\.
8, Grounds for relief {5} with legal provisions:

- o flnk Lon mimgmdianiak bnn amicrad ao A e I DU DR P IR

51 For that, the appucant has seived as Accountant under u\:l.rutuu i idt the
office of the Respondent No. 3 for four years continuously and desks were
Aeared for further w(fanmn of hig g_ep_zt,_»hon for fifth vear ag waell Ag
IS A TN T WP SRR SURIE I JURPUNE § JUpI Lok Lo tmmsrinn mam o T meren ks
wuch he has acquired a valuable and leg 1ﬁg.ut1 I permanent apsorption

23 Thaw itaat tha Ay AF Tendia Adiwmicbeer Af Tieanman nn nnkifia sttt thavs 30
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~

an acute shortage of manpower in the cadre of

4 a

LDC/ Accountant under

the Ministry/Department and decided to absorb the existing

absorption in terms of the professed policy adopted by the Government,
and denial of the same is malafide. unfair and opposed to the professed

.

.

policy.
\/
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For that, the office of the R“"p"nd.ent No. 3 of the borrowing department,
in compliance with the decision of the Government, oblained willineness
from the applicant and “No obiection certificate” from the parent
d‘p“tm"‘it for his absorp 3 cd to a sudden volte-

ile “Docirine of legilimaie expeciaiion”. , "

For that, the applicai
without providing any reasonable opportunity of being :heard,

particularly when there are vaca cie

“Sha wat s ina e Y TY astias  mextia fRHa * T iaan AT

¢ under the horrowine Ministrv /

anw

deparimienis and when it was decided to fill up tiose vacancies

Aabsorbmq the existing deputauomsts and the case of the am:)hcant was

finally pmcessed for ahsorption. As such denial of ahsorpton at this stace
LW
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For that, after repatriating the applicant to his parent department, another
person from the same department has been taken on deputation in his

ot thaena lhald

I}mce -;_ll TR vu‘;,\_c Gf ‘;hc Stu.xuc J.\.es CILILETALL Nc. 3 Z&LI.LI. «as Du\.&l LA S Luctus
been no reason to repatrate the applicant which smacks malafide,

discriminatory and amounts to unfair labour practice and violative of

onisi is laid down, there mwst be some valid and justifiable

reason for n absorbmg a person. This principie has not been foliowed in
the instant cace,
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Details of remedies exhausted.

That 1410 :ann}i ant doclarec that o ac ov ;rncfnr] :\ﬂ 'ﬂma rnrnnr}toc
¢ 4ae res i s €

avadlable to and there is no other alicrmative remedy than to fle this

application.

Matiers nol previously filed or pending with any other Court.

The applicant further declares that he had not previouslv filed anv
P, v TATwit Tradedsnce ~w Casid TeafAwn avmer T Aasiwd ~An asarr ~ddene Ascibammiier
ﬁt}pnkﬁt&\!.ll, F¥ILIL L TLAWL i L ALY UTIULT Cl.l.i.~ AU UL a.u} VUL ks LL}'

ar any other Bench of the Tribunal regarding the subject maiter of this
application nor any such application, Writ Petition or Suit is pending
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Bolief {s) sought for
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prays that Your Lordships be pleased to admit this application, cail for the
h
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perubdl of the records and after he earing the parties on the cause Or causes

that mav he gshnwn_he }ﬂgaggf*—l to grant the fnﬂnmnna relief{ ]Y
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of Respondent No. 3 and the office order No. Adm/5-1/06-07/ Pr.CCA/

691 dated 18.07.2006 (Annexure-X) and No. ZAQ/FSTT/ PE/MRBC/2002-

N2 F7L0 L2 datad IR V7 WINE £ Arnenaviien YT ae rraid_ata 3miden
w\:’{ SOASWITULS LATEATUL LSF oWy L) \r‘.‘.uchwc-l"i’ I VASRLLTCARSTARLR AN
I I3 -
hat the Hon'hle Tribuinal he nieaced tn divact the recnandon TYOAFING
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the applt adon

84  Any other rclief {s) to whick the applicant is ontitled as the Hon'ble
Tribunal may deem fit and proper.. | '

3, inierim order prayed for:

During pendency of the application, the applicant prays for the following
interim relief: - .

9.1  That the Hon'ble Tribunal be pleased to stay aperation of the impugned
‘office order No. SE (Coord)/4/06-07/3122-29 dated 17.01.2007
(Annexure-XV) and direct lhe respondent auihorilies lo allow Lhe
applicant o continue in his existing position at ltanagar till disposal of the
Original A}’} biication

.

92  That the Hon'ble Tribunal be pleased direct the respondents that the )
pendency of this applicaiion shall noi bé. a bar for ihe respondeh‘ts for
consideration of the case of the applicant for providing relief as prayed
for.

ii. Fadriicuiars of'ihe L.P.O . | .

1’i ;}Ptg Nv 12969598 19

il Date of issue : TR

uf} Issucd from o (Lé ' })L! ©s.

iv)  Payabieat o ;5. S v woadyoks

12. List of enclosures:
A
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Division (lerk (UDC), Office of the Superintending Engineer, Capital
Cirde-cum-Coord. & Trg., Public Works Department, Govt. of Arunachal
Pradesh, ltanagar, applicant in the instant application, do hereby verity

that fj\ at&‘-nmnn}o mada in Pax

2
LN ET N9 s -4 AL IR LE8T AXERESAT. EEAR 3 TIZ RRES

I have not suppressed any material fact.

[y

: - .
And I sign ihis verification on this ihe _J W day of February 2007.

Mono I%QQ\OJ\L d\o\)ﬂﬁq\ooit)o—'
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The Deputy Centreller of AcCceunts,
Vffice of the Principel Chief
Centreller of Acceunts,

Central Bosrd ef Direct Taxer,
9th fleor,Leknayak Bhawan,

New Delhi~ 10003,

(Threugh preper chinnel)

Subg - FRAYER @R THE PJST OF ACCOUNTALT{ LEPULATI)N BAS18),
e’ : - Your Ne.Adv,ampleyment news EN-38/65 dt,22-28 Dec' 2001,
S51r,

in red,ense to yeur abeve nentioned advertisement,
1 beg te effer mysell i85 a cendidate fer one of the iiame,

The required particulars in Suppert sf my candidsture
«re furnished belew toer fuvour ef youk kird ana Sympythetic
considerstien plecasSe, : '

PIOFORMA_TOR AFDLICATION,

le Name s ~ ShriMere Behari Chak\raborty.
2, Date ¢f birthi~ 17+5-1954, '

3., U8sigunatien; - U,n,C,
4. Catecory 1- General,

5¢ Present Scale & Basic Pays - 1)Scale;-4000~100-6000/-
ii)Basic Pays~ 5000/~

6o Present pluce of pesting:~ Office of the Zxgcutive Eigineer,
Seppa Po.d,Civisiens Swopa,
P.Os1 - SEPPA.Cistt; -Eant Kameng ;
(ARUNACHAL PRADESH) , !

7. Cheice of Statien Tor
Posting ef Deputati-n =~ MEERUT,( it net pessible, kindly
censider aB per yeour
cheice please),

8¢ Date of entry in Gevt
Service, 1= 9=7-76(FN)

Y9e Bl Cualificetion,, - Passed H,5,L,C,Examinatien frem thne
Beurd of Secendayy Education, Assam in
the year 1971 and alse appeared in
FoUsExeminatien fer Gauhati University
in the year 1972,

Svvr ‘7)&1’_

10. Experience, = le sclence my appeintmant in Arunachal
Pradesh CpwD ene,I wit werking in
- B3tt.Section/werks Sectien frem 76 e
8 1,

2, vrking As Cashier from 10-10-83 t¢

1 hereby under take thet in the event vt my Sclectier
tor deputation,l will het withdréw my candidature pPleuse,

Yeurs faithfully

Arunechel Pradesh

e

o\ ; (M.B,Chakraberty)

j\\\)}ﬂg {Ccr\y/ Seppu P.'N.Divi.sicqu‘;pa.
N

(PIT.OO)
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o The Sup erintending Ergineer,
R‘p‘ CitClQ. P w.D' A ?.

RUP A,

x*

Sub ¢~ POST OF m ; IoNAL &gggmgaggg gggga zov
BaSI1S,/

Sir,

Enclosed please find herewith an application

Feceived frem S4u.f7./3. C&A/Gm{»o%f—‘" .which is

self Sxlainatery fer favour ef yeur further necessary

actien plesse, ) .

A ~ , Yeurs faithfully,
fw@g )%A&&o'v: | No. "

Vol /»@
Y e o bt o ‘*§:::: des sl
A eopa, (A.P).

N

KJ e [ ) L] . . L ]
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';/d T “GOVRENNENT OF ARUNACHAL PﬁADESH
” OFFICE OF THE SGFERIIGLDING GACIKEES:RUPA czthsPawo 4P:
PIN :: 70 GO3 .
\ ; .
\4\ lO.SER/E-IIIﬁb/2002/ ”td.ﬁupa,tby» - Jan’02,

70 o

’ T . ‘\;\41
¢ ....“"

The Deputy Controller of lccounts‘

Office orf the Princtpal Chtief

Controllet of Accounts,'

Central Board of Dtrect Taxes,'

9th Floor, Lok Kuyak Bhawan,

Khan Karket,

NEW DELHI - 110003

Sub - APPLICATICK FOR THE POST CF
ACCOUNTAKT OX DEPUTATION.

)

Sir,‘ - \

L}
4n aprlication on the above mentioned subject
as rccetvna Jrom Shri 4.5. Chakraborty, UoC of thts Depptt,
1s forwarded herewith as per proforma Jor your further
‘necessery action plea-e, The Cﬁa Jor lust 3 years 18 being

sent separately,
Enclo := As stated abdove, Yours fatthful}y:’
// /

EXECUTIVE ENGINERK (h()
RUPA CIKCLE: PAD:4iP:RUFA.

NOGEl E=TIL[19/20024 3 ?o%f°7 Dtd.R:pa, the /j. M antoz,

Com;y

The ﬁzecuttve Enytneer, Seppa divtston
Jor injormation with refeience to kis
leiter ¥0.54/C48H-16/01-02/5020 dtd,

~1-2Cl z,
~A -t ¢ s
“\ T .
R < Q// D;j)ﬁ/‘? '
w U o W,z/
. /\L\ cr e T (70, 0

LARoIR AP RE G A of /!"I"
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OFFICE OF THE PRINCIPAL CHIEF CONTROLLER OF ACCOUNTS

CENTRAL BOARD OF DIRECT TAXES
9™ FLOOR, LOK NAYAK BHAWAN, KHAN MARKET
NEW DELHI - 110 003.

Sram . CEBACS

Phone Nos. 4693843, 4694571, 4622788, 4622744, 4615617, 4622002, 4¢22431
Fax Nos. 4698279, 4691682, 4604880 . '

NO. ADMN/S. 1702-03/PR.CCA/S 7). 78 Dated :14.05.02

OFFICE ORDER NO.47/02

: Competent Authonty is plcz;scd 10 appoint Sh. M 3. Chakrab'ony, UDC, ONice of
the Supdt. Engineer, RUPA Circle, PWD, Arunachal Pradesh, as Accountant in (heé scale
o' Rs.4000-100-6000 on deputation basis with cllect from the date’ e reports for duty: in

+ this organization at Shiflong.  His deputation s subject 1o the following termig and.
conditions : '

L. The period o deputation wil] be mitially for one year_subject
three years or (jl] 4 regular incumbent joins whichtver e carlﬁ?‘
2. He will have the option cither to get hes pay fixed in deputation post under the
normal nilag .Fll.zz(l)(u)(l): ()(@)(2) cic. o his Lusic Pay in e parem
deparunent plus personal pay, if any, and dcpu(ali()n‘(du(y) sllowance of 10% of
basic pay subject 1o a maximum of Rs.]000/- PN,
will be final, - -

0 & maximum gf

The oplion once exercised
]
t

3. Pay plus deputation allowance will not exeeed the m

aximum of scale of pay of - '
ex-cadre post,
4. Joining time wij| be admissible as her existing ruleg.
ACE L,
(R.C.BATRA)
' \ 4 Sr. Accounts OfTicer
Copy to:
l. Sr.PS/PS 1o Pr.CCA/CCA/Dy.CA. Wedk Kevaany )
2. The Exceutive Engincer (HQ), RUPA Circle, Public Works Dcpu,_’;/\mnuchuP
Pradesh, PIN-79¢ 003.

-

Sh. M.B. Chakrabory, UDC, LDbe, through Sr. No. 2 abuve,
Asstt.Coplrol)ec of Agcounts, CBDT, Calcunty,

ZA0, CBDT, Shillong. Dhavkhdi Sh‘.ncma - 192 ool
Oflice order file. :

f\v\r\;/\ 1 . o}‘; .. o

L}

0\.‘":’.&'
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: COVERMNELT OF ARVSACKAL PRADESH n?
'OFFICK 01 THL EXBCUXIVE LEGIMEK g3 BEPPA LIVISILW
~ ’ 5 £Pp ‘
ANNEXURE-TIL
ATV : . ,

e A A R R I CHR

; Censequent \poam his cppolnmut ey .
Accountant on ceputation basis and pesting at Shillong
056ered vice Ky ALK 5+1/02=0Y/PRCTA/STL-T8
dtii, L4/ 2002 of Yx. AcCounts Officer, 0ftice of the
Principal Chief Controlier of aAccounts, Central Doerd of
Aixroct 1axps, New Lelhi, Shii, M.D, Chakreborty, ULC 48 -
herety relieved from this civision wee.t. the after noen
of 15th July/2002 to e¢nable him to Jein his m'wtgwo'nto

! 3cd ~T-RAMNEL} N .

Emecutive Ingincer,
Spppe Dl.viuioa.?bd)o

‘m‘qr%ﬁ ™ :f/?_

w.anpb/&ltb-m/ZOOLOV u.u‘-o aﬁppn m‘ooo
Copy to t=-

1. Office yzder Heok.'

2. . The Primcipal Chief Centreller of

Acceunts, Ceatrgl Noard of Liregt Taxes,
oth floer, Lok hayak Bhawan,

Khan Markat, hew Delhi « 110303 tm
favour ¢f information pleasa,

3. . The Superintencing 8ng.uue.:.' for favour’
i wa Circle, Pdbl AP, Rwpae. ; of information

4o The Supexiptending Iaginser, ! and 'necessary

(vo0zd), ltanager. i action plﬂaac.

."\

.y The Divl. Accountant, Livl. Officey . v .
. " PaDe AP, Jeppa Lor anoxmum. o
: .. .,.u“\i‘

. 6o the Bill Assistant, Divl, Ofiice,

P, AP, Soppa for information.

e
Te : . ohizls MeBe Chakraberty, ULS for
B dntormation and pecessary gction,

/ i

£xagutive sngincer,
Seppa Livislon.pub,
s -

Lo bae
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/’J”"’?f;:i%\}f; OFFTCE OF TiH
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o 9™ FLOOR

Caam . CEPACTD

Phonc Mos, 4693843

LL E‘Q Qf ACCOUNTS

E PRINCIPAL CHIEF COWNTRO
ITAXES,

NTRAL BOARD OF DIRECY

LOK'NAYAK BHAWAN, KHANC‘(}?‘{}\&W“—T .

NEW DELHI - 110 003.

4694571, 4622788, 4622744, 4615617, 462200¢.
Fax Mot 4698279, 1691682, 4604880

.1 -

m.-,..w..—-—w,...—.-—-‘..-——- P
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A3 0P CAF 132530

OFl

Corpetent Authorty is pleased

Soog ottt for ”ll‘ S(‘('Hll(l MISH I RN
— TR e e

b aNo CTHmme & Designation
! : S/ Shri

I ENALE Clukpthorty. COAcel

!1 ShitHone

P S ITTI N !.\:(:::‘:n\\‘:urlij Acett.

! T lanpur

y
NEC < /
N U
,, \/.’/',‘
Vs P
1 3\\ )
i SIS o A
2 [y CRDEL lanpur.
3 ACA.CBDT. Holkata
4 /A0 BD F Shillony DN
3. il MU Chalirabaortye th
0 Shrt Kok Foenmaatat, thro
7. O hee Onder File.

Wl etieet from the dates mentioned

AR |

AN

Dated: 1102005

|CE ORDER NO. 158 /2003

d the period of deputation i respect ol the foliowing

against their names =

lo exten

" iate of canumence
deputation.
2:4.07.2003

ment uﬁ?&ﬁ&i-3:(‘:';1'})!' )

TTTEGT RS

AT

Rl

( RARKSHA GUPTA)
S Accounts Officer (Adnn)

)1

e e )
M@\S _

A

ronsh Se N

oh s Naod



Y

()

Anwexvee-T1 (conel?)
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RlN(IH’Al; CHIEY (f()N'I’R()LLER oFr ACCOUNTS

OFFICE OF THE?P
NAYAR BIAWAN, KIEAN M/\RKE’I‘.N.DICL!H-.\

9™ FLOOR. LOK

Admn. 5-\/()4-()5/\’r.CC/\/ §84-90 Dated: 19.07.2004

QFFICE ORDER NO. 7412004

Authority 18 pleased 1o extend the period of deputation for the third yer "

Competent
respect of Shii M. B Chakraborty. Accountant with ¢ffect from 25.07.2004 al 7 AOICBDT
Shillong. '

TS

( RAKSHA GUPTA)
Sy, Accounts Officer (Admn)

Copy to:
S PS/PSIPA N0 . CCA/CC/\/Dy. CA at Higrs.

-2 AC/\.CBDT.Kolkma.
Aol Shillong.
4.

S

I~ -

2

Shiri MU Chakraborty. Acctt through Sr.No. 3.

S. pxam & CR Section.
6. The Vxecutive Fnginect. SEPPA PW. Division. Public Works Department. f-ast

D Kemang Estt Arunachal pradesh — 790104,
/ 7. Oftice Order File ™ .

¥ wc\\ yﬁ ,
e

'
A}



OFFICE OF THE PRINCIPAL CHIEF CONTROLLER OF ACCOUNTS
" CENTRAL BOARD OF DIRECT TAXES
oM FLOOR:LOKNAYAK BITAWAN. KHAN MARKIT
NEW DELHI - 110 003.

G LBAUS Plione Nos. 4693843, d6U4571. 4622788, 4622744, 4615617, 4622002, 4622431
Fax Nos. 4698279, 4691682, 4604880

e 99— pnwerpe-TT (cod) n .

.’\(In7n./5-'1/0§-06'/Pr.CCA/ 185-90 Dated : 15.04.2005

OFFICE ORDER NO. 09 / 2005-06

Competent authority is pleased to extend the period of deputation forthe fourth
vear with the approval of Secretary (Revenue) in respect of the following
Accountants with effect from the date mentioned agamst their names :

i 5I.No. | Name of the Official Extension with

j effect from

K Ms. Sanghmitra Barua 24.04.2005

i ZAO/CBDT/Jaipur

, 2 Shri S.K. Bhalla 29.04.2005

‘ ZAO/CBDT/New Delhi

| 3 Shri M.B. Chakraborty 26.07.2005
ZAQ/CBDT/Shillong

skl

(RAKSHA GUPTA)
Sr. Accounts Officer(Admn)

Copy tfor information & necessary action to : -

1. ZAQOI/CBDT/ Jaipur in respect of Sr. No. 1

2. ZAO/CBDT/ New Delhi. in respect of Sr. No. 2.

5. ZAQ/CBDT/ Shillong in respect of Sr. No. 3.

-+, Individual concerned.

5. Section Officer (Civil) M/o Defence, Naval Headquarter, Dte. Of Admn. A Block

utments DHQ PO New Delhi =11. (in respect of Sr. No 1) 'm ~lo
6. Addl. Dy. Director/E, Intelligence Bureau, Headquarters, New Delhi (Official at
51.No.2). "

7. The Executive Engineer, SEPPA, P.W. Divigion, Public YWorks Deptt., East
I<Pn10ng East, Arunachal Pradesh - 790104 Ofrual at S1.No.3).

8. Sr.PSIPS to Pr. CCA/CCA/Dy.CA at HQ. "

9. 5r.AOQ/AQ Estt. /Exam & CR Section at HQ.

10. Office Order File/Spare Copies.
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OFFICE OF THE PRINCIPAL CHIEF CONTROLLER CF /\(,COUN'S
CENTRAL BOARD OF DIRLECT TAXES
D" FLOOR LOK NAYAK BIHAWAN, KUAN MARKET P
NEW DELHI - 110 003. a8

it Phone Nos, 4693845, 4694571, 40622788, 4622744, 4615617, 4622002, 4622451 ) . ‘!. I
: . : Fax Nos. 4098279, 4091682, 4G048&)
‘J -+ . F.No.Admn.5-1/05-06/Pr.CCA/449-450 - Da'ec 1 22.06.2006.
S S92 3UND

The Superintending Enginceer (Coordination),
Arunachal Pradesh,

rW.D.,

Circle, Hanagar.

Sub o Extension of d([)u(.l(l(lll pumd for llf(h ycarin respect of Sh. M3, Chakraborty,
. Accountant. '
) Ny Nir,
ST She Mono Behari Chakraborty. uDC. presently wolkn\u as Accounlant on deputation

hasis in this office, has applicd for extension of deputation period for the {ith year. Fourth year
ol his deputation will be ending on 24.07.2000.

ln this conneetion, it is requested o intimate the concurrence of your office for the

cextension for the Mlh year so as to eneble this office to take {urther necessary action in this
B reead. :
| i Yours faithfully, ¥
) ’<' . -V
(R.K.%AIN) ‘
: SR. ACCOUNTS OFFICER (ADMN.)
' !

b._, .
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GOVT OF INDIA
MINISTRY OF FINANCE
OFFICE OF THE PRINCIPAL CHIEF CONTROLLER OF ACCOUNTS
CENTRAL BOARD OF DIRECT TAXES
ZONAL ACCOUNTS OFFICE ,SHILLONG -793003

No. ZAO/Estt,PEMBC/02-03/ 6 22, Dt: 5%. July, 2006.

To, )
vThe Superintending Engincer (Coord)
PWD, Itanagar.Circle,
Arunachal Pradesh.
Sub: - Extension of deputation period for St year in respect of Sri.
M.B.Chakraborty, Accountant.-Reg.
Sir,

A rcfcrcﬁce is invited to Pr. CCA, CBDT, New Delhi’s office letter No. Adnin.S-
1/05-06/Pr. CCA/449-450 dt. 22-06-2006 addressed to your office with a copy encorsed to

this office, on the subject cited above.

In this connection, it is requested that the necessary concurrence of the
parent department for continuation on deputation of the concerned official for the fifth year,
in the organization of Pr. CCA, CBDT, may kindly be communicated directly to the Pr. CCA,
CBDT, 9™, Floor, Lok Nayak Bhavan, Kllan Market, New Declhi-110 003, under intimation

to this office, at an carly datc.
This matter may kindly bxe accorded top priority.

) Yours faithfully,
Ne
(L.K.SINGHA}
ZONAL ACCOUNTS OFFICER.
Copy to:-

The Sr. Accounts Officer (Admn), ofo the Pr. CCA, CBDT, 9™. Floor, Lok Nayak
Bhavan, Khan Markct, Ncw Dcthi-110 003 w.r.t. his letter No. Admn.5-1/05-06/Pr.

/
§X wb&y CCA/449-450 dt. 22-06-2000.




'~1th' . :"\ -

T GOVERNMENT OF ARUNAGHAL ‘PRADESH "
OFFICE OF THE CHIEF ENGINEER!WESTERN ZONE1 1PWD 1AP: s T¥ANAGAR . 79.

NO CEAP(WZ)/Addl CE(Coord &Trgq., )/B-II/42/06/

Sy SN S
The Px incipal ’hief Contru*lcf cf ‘ﬂC“unts,
Central Board of Direct Taxes, ) :
9th:Floor, Lok Nayak Bhawan, o

et T Khan Market, R 2 >
, New Delhi- 110 003.} _ W b B
‘ Subx-g ‘ ,,4,_Ex?en810n of Daputation Peri@d ii
“'.JRafx-' . Ne. ZAO/Esstt /py/uac/oz 03/622 dtd.Jo7 2006.
Sir, ..
BN , M

“In inviting a reference to the ! above quoted letter01:i”
it 18 to intimate that Shri M.B Chakraborty, UDC is hereby allewed
for extension his deputation pariod for: further 1(ona)year beyond ) ;

. 24 07 2006(AN> i1.a,.5th year. :

)

Yours £aiuh£L¢lyg;a

“( Er.TiGon Y i
Addi Chte hnginewr?Ccord &Trg _)

cote
i

The Principal Chief Controller of Accaunta,

Central Board of Direct Tames,Zonal Accounts
office Shillong-793 003 for inro“ ation with
referance to his letter No ZAo,uu~t/“:,ch/‘ !

02-03/622 dtd,S. 7 «2906, o ' _ :
< , | . o .
» yﬂ&y N T T

- (LrgT Gongo ) ’ :
‘ Addl Chief Enq;neer(Coord &Trg&@

,, - , Addl ChlefEnr"nser'Coom ¢ w) . i
OAOOOO e Wesif)m R, ff e . ' fﬁj
' . APu:ﬂwv,¢lgu ‘%-

L, vapyd
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BILL FORM FOR DRAWING WAGES IN RESPECT OF
GROUP-D(TEMPORARY STATUS)

(1) WAGES FOR THE MONTH OF:-
(2) NAME :-
(3) BASIC PAY:-

(4)DAYS ON WHICH DUTY ATTENDED:- i

i
.‘0.

|

(5) TOTAL NUMBER OF DAYS ON WHICH DUTY ATTENDED:-

- Signature of the Lmployee
(6) CALCULATION PER DAY:-

BASIC:- .
DP:-
DA:-
HRA:-
HCA:-
TA:-
TOTAL:-
(7) TOTAL PAY:-
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Most Immediate

No.A.l1020/1/2002/I\'IF.CGA(A)/ 4x
Government of India -
Ministry of Finance

Department of Expenditure

Controller General of Accounts

Lok Nayak Bhawan
New Delhi

Dated :14-Mar-06

Office Memorandum

Subject : Absorption of deputationists in the grade of .DC &

Accountant,
**‘k*k**k**

The field .offices have Deey brining to the notice of this office the
acute shortage of manpower being faced by them in the grade of .LDC &
Accountant affccting the very functioning of the organization. In order fto tide
over—Thie crisis many ficld, offices, as per_the provisions of CCAS_Gr.C
Rccruitmcnt'Rulg;_ ZQOQ__l_l_a,yc;,.sumx_ngmd the services of deputationists from
other gfcouniing organizations, other government departments, clc, o

2. Ivordertostrengtiien the manpower deployment s ollie 1ntends to
- examune the absorption of (hese depuationists in the CCAS cadie in public
mnterest, as _an one tme measure, Pr.CCA/CCA/CA who mtend (o
recommend mmhc LDC, Accountants sCrving  on
deputation in their Min/Dept, may give the details in the proforma 1 & 11 for
consideration by this office latest by 15.4.2000.
3. It may Gé"?lstﬁd_(hat the proposals are sent complete in all respects
along with No Objection Certificate from the concerned cadre controlling
authorities. The individuals will be granted seniority in the grade in which
they are @bsorbed fiom the date of absorption only. They have 1o
_unconditionally accept (he termes of absorption, Eligibility for promotion to
the next grade Wil coum Irom_Ihe datetof absorption caly. The absorbecs
shalrave o claim over service Tedered i U CQUIVIIENT gradic”

prior to the date of absorplion % @

Encl: as above ' < A

———

I.Dason)

Accounts Qfficer

: N
Pr.CCA/CCA/CA o

N ot Min/Dept |
pa S New Delhi. \JJ‘")a
> 70
=
PR

@r\;w;- “Gl 3}__-_

g &\91/\\ A ‘ j
Wl N / .
b sl RN
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\ O “ L l ‘)\,LS '\Q/ (’;)/ P [.\I\QTC'.‘/‘ i /)‘ MV
[i: — 22 ““*‘AMVE;@Q&_V// A
OFE(CE™OF T PRINCIPAL Ciigfr CONTROLLER OF
N ACCOUNTS
Y T CENTRAL BOARD OF 1 p TAXES
LT g FLOOR, Lok NAYAK BHAWAN, KiAN MARKET
NEW DELH - ¢4
CLBAC: by

13, 4094571, 4622788, 4622744 4615617, 4622002 4622435
Fax Nos. 4698279, 4691682, 4604880
/ I — T e e ot ———
/\dum./S-l/(’5~H(n/l’r.('.'(.’/\/373l-JHH’ l):l!(‘d: I(».UJ.ZUU(».
{
To
/\” 7_,/\().\'
Sub:

A cup)" ol CG,
regarding iahsorption o
orwa de herewigy for
Want ro absoried iy, 1
OTCe e by 250320

' . P eI
L nl)l;nnul.

IZuel: Ay above,

Copy (q

Absorption ol'c!cpum(i(misls in the grade ol'LDC
A ollice OM. N

0. A-11020/]

deputationigs in the grade
nlormation neeessary
MS OFng

AlESections ar 110,

\\N TN

action,
tion niay he oly

0. 50 1hay the Nf)(:" lrom
_—

ang /\ccoun(:ml.

/2002/1\'117.CG/~\ (A)/ 438 dateq 14.()3.2()()6
ol LDhC

ant in the CCAs Cadre iy
iHingncs.‘ﬁ 0

and Account

I the deput

AHONISts Wi
aned fiom the deputationiugs and sent o g,
1€ Concerne Cadre controlling

authoripy may

A

—— ]

.-"‘7 /\
(- A\

( DEEPII;A JAIN )
Dy. Controller of Accounyy



CO\'t. Of India
siinstry Of Finanee
O Qf he d im; al Chicf Controlicr OF Accounts
Centeal Poxrd Of Direct Taxces

Tenal Accounis Gffice ,Shi?eny -793003
Mo ZACCUEYShit e a0y 22399-2 2. 1)1.27— 00
T

e Mxecative Bagiocee -

PAY D Diviston,Scppa
Loat [lameng Distict ,

M . ' C( (,
Arunzchal Pradesh , v 1701 9\/

- Absorption of deputationist Strt M.B.Chakabenty U.D.C cle.

CL.h,-
ISR N

[

[ amy i state

. .
I

rafniion (o (hig argantaiion bos g sawitingness ﬁ\r nennancit aluorption.

. H . : i, Y G S ST B § DEDNNS B AT
Cir i) . AN RS Sownirolizr O ! ,\’(,\)"qu,(_(_.u{-.q Qa(.-n; o
TR oy ~th 3 N Y P
iviciot Tares 97 lom l,e.::."-”f‘.':i? ~ f-(msr'-. Mazket Now Deliu-110803 hag asier?

i oflies (o abitain i necess cfin C-.:x!i('ic:;:':. ha_m', the cadre centretin:

Y :.\' ()' LA

P thorafre to reanest von to e iavassec of a N.O.C and forwerd G s

senid of fice o to this el ot an corly date,

- {

Yours fatjhlully, (/ }\
/Ve oot :
(L. Singha)
Zomal fiecounts Qificer

j\)

. )

55 rdc icf Controller ()1
N L ' . ITET . -
/\c(‘l.;!.l:zz:-:,t.,H!_) 1297 Poer Lekooyael Bhoveer Khasmarket Now Dethi-1 10603 for
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* NO OBJECTION CERTIVICATE "

Cortified that this dapartment has

‘No Objection’ {f Shri N.B.Chakrabarty,UDC(Now on deputation)

ie abaurbod pcrman—ntly under the Department Of the Principal
Chief controller of Accaln*s Cent.ral Roard of Direa: Taxes

9th Ploer, Lok Nayak shawdi, Khan Harkat NPN Drlhi—lIOOOB.
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GOVERNMENT OF INDIA ' ANVEXURE~ v o
OFFICE OF THE PR. CHIEF CONTROLLER OF ACCOUNTS A IX. ;j
CENTRAL BOARD OF DIRECT TAXES \6 -

ZONAL ACCOUNTS OFFICE, DHANKHETI .

SHILLONG - 793003 | .-

FAX:-0364-2224927 L
PHONE:-0364-2501717 E-cbdtshill@dataone.in o

.00#‘t#.‘0000t.#tt000000#t‘l#‘"‘#‘##‘#‘0“#"Q"t‘##tt“.‘.00#“0‘0‘0“0‘0 i

7 AO/CBDT/Shill/MB/06-07 dated £-5- 04

To
Senior Accounts Officer(Admin)
Olo Pr Chief Controller Of Accounts
Central Board Of Direct Taxes * ’
9™ floor, Lok Nayak Bhawan, Khan Market

New Delhi-110003

Sub:-Absorption of deputationist in the grade of LDA and Accountant etc.

Sir, -
[ am to refer to PrAQ letter no Admn5-1/05-06/PrCCA/3821-45 dated 21-03-06
and this office letter no ZAO/CBDT/Shill/MB/05-06/2233 dated 27-03-06 on the subject
indicated above and to send the NOC received from the parent department for absorption
in this organization in respect of Sri M.B.Chakraborty, Acctt on deputation from PWD,
Govt Of Arunachal Pradesh. '

R

Enclo:-As above

‘ Yours faithfully,
( . \ o
. 'W\Q)/})’ wﬂ } i /ﬂ o
F( _ o - W; -
R \O . B NP }
}\_C\J\’ (L.K.Singha) '
Zonal Accounts Officer
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S FICE OF THE PRINCIPAL GHIEF CONTROLLER OF ACCOUNTS
CENTRAL BOARD OF DIRFECT TAXES ‘
SR OORT O NAYAK BHAWAN. KITAN MARKET
' NEW DELHT - Tiooos,

o SN RISTE HGZ2TIND D ITRE A6lS6l T 40220020 462245 Fax Noso JoUS279. 3601682 J6HIRS0

NO. Adm/S-1/06-07/Pr CCA/691 ' Dated : 18.07.06
Wifice Order No. 84/06-07

The ,}olnuing officials who were o denuiation 1o this orcanization as \ccountants with
effect fromthe dateshown acains them with the direction to report to thenr parent Deparniment.

Name & . NG iending depu ate ol
Desighation piacs e repatriaunon
Posiin
Sei Krishan Kumar ZAG. O:0 Chiet Wath immediate
Kesharwani. Acctt. Kanpur Controlier ol cticct.
d aaplosive.
' - SNaepar
SiMB Chakrahorfy. ZAO. Lo S PWDL 23.07.00
Actt Shillong ERIRORIS

Arunachal
vradesh

This tssues wilh the approval of CCA

UK' 3
(RK Jdin)™
Sr AQ

" Kanpur

T, Shillong

~isiijual Concerned
= m JCR Sect

i Cnief Controtier of Exiiosive. Nagpur
Lo BE PWD. ltanagar

e hite cffile

(‘\L)'v
N
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- TEL: (0364) 2224927.
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= FAX: (0364)222492%,
GOVT OF INDIA
MINISTRY OF FINANCE \&\
OFFICE OF THE PRINCIPAL CHIEF CONTROLLER OF ACCOUNTS
CENTRAL BOARD OF DIRECT TAXES
ZONAL ACCOUNTS OFFICE, SHILLONG -793003

No. ZAO/ESTT./PF/MBC/2002-03/ 760-63. Dt: 25th. July,2006.

OFFICE ORDER.

In pursuance of the ofo Pr. CCA, CBDT, New Declhi’s Office
Order No. Adm/S-1/06-07/Pr. CCA/691 dt. 18-07-2006, Sri. Mono Behari Chakraborty,
Accountant, hereby stands.repatriatcd to his parent dcpartment, i.e., o/o The Supdt.
Engireer (Coord), I:anagar, Arunachal Pradcsh w.c.f. 25.07.2006. (F/N).

(L.K.SINGHA)
ZONAL_ACCOUNTS OFFICER

Copy to:-

1. The Dy. Controller of Accounts (Adm), o/o the Pr. CCA, CBDT, 9. floor, Lok
Nayak Bhavan, Khan Market, New Delhi-110 003 w.r.t. his 0.0. No. Adm/S-1/06-

07/Pr. CCA/691 dt. 18-07-2006.
2. The Supcrintending Engineer(Coord), PWD, ltanagar circle, Arunachal Pradesh.
3. The Deputy Controller of Accounts, o/o the PR. CCA, CBDT, Zonal Accounts

Office, 20-B Abdul Hamid Street, 4*. floor, Kolkata-700 069 alongwith the request
to take up the matter of shortagc of staff, with the concerned authorities.

\/4./ Person concerned.

N M



~ 35- A T /-
, NNEXUREIN U
- = FAX: (0364)2224927.

TEL: (0364) 2224927.
GOVT OF INDIA

MINISTRY OF FINANCE
OFFICE OF THE PRINCIPAL CHIEF CONTROLLER OF ACCOUNTS
CENTRAL BOARD OF DIRECT TAXES
ZONAL ACCOUNTS OFFICE, SHILLONG -793003

A
No. ZAO/ESTT./PF/MBC/2002-03/ 737/ A) pt: 84~ July,2006.

OFFICE ORDER.

Sri. Monobehari Chakraborty, Acountant, is hercby granted earmnecd
lcave for a period of 15 {Fiftcen) days w.e.f. 24-07-2006 to 07-08-2006 with permission to
prefix on 227 & 23m. July, 2006 being Saturday & Sunday respectively, under revised (CS)

lcave rules, 1972, as amended from timce to time.

(L.K.SINGHA)
ZONAL ACCOUNTS OFFICER

Copy to:-

VSé. Monobchari Chakraborty, Accountant, ZAO, CBDT, Shillong-793 003

Caee e el e RIS N . P R N PR T NP & . ..
P M e - cqtgetelie vt . m ”ﬂﬂ,""'
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TEL: 0364-2224927. = FAX: 0364-2224927.
GOVT OF INDIA
MINISTRY OF FINANCE
OFFICE O THE PRINCIPAL CHIEF CONTROLLER OF ACCOUNTS
CENTRAL BOARD OF DIRECT TAXES
ZONAL ACCOUNTS OFFICE, DHANKHETL SHILLONG -793(413

NO: ZAO /ESTT/P¥/ MBC/2002-03/ q c€ Datced: 22-08-2006.

To,
v/Sri. Mono Behari Chakraborty.
House No. 5391, Vill. Haripur,
P.O. Saudanghi hut,
Dist. Jalpaiguri, West Bengal.

Sub: - Repatriation to parent department and application for extension of leave.-Reg.

With reference to your application dated 08-08-2006 (received in this office on 21-
08-20006) for extension of leave for a further period of 90 days w.e.f. 08-08-2006, it is stated that,
as you were aware of your repatriation from this organization to your parent department w.e.f.
the forenoon of 25-07-2006 as communicated vide o/o the Pr. CCA, CBDT, New Delhi’s letter No.
Admn/S-1/06-07/Pr CCA /691 di. 18-07-2006 (received at this end on 25-07-20006). vou were
supposed to join your parent departinent on expiry of the leave for 15 days and after availing the
joining time as admissible.

However, on receipt of your application for extension of leave for a further period
of 90 days. as mentioned hercinabove, it appears that you have not yet joined your parent office.

Since this office is not empowered to sanction anymore leave following your
repatnation. the said application for extension of leave has been forwarded to the higher
authority for nccessary action.

p

Mo~

(L.K.SINGHA))
ZONAL ACCOUNTS OFFICER.

Copy for favour of information\to:-

1. The Deputy Controller o\ Accounts (Admn), o/o the Pr. CCA, CBDT, 9. Floor, Lok Nayak
Bhavan. Khan Market, Ndw Delhi-110 003.

counts, o/o the Pr. CCA, CBDT. Zonal Accounts Office, 20-B

) i

2. The Deputy Controller of !
Abdul Hamid Street, 4. Fl

J\”’M

7N

W

9
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\
GOVERNMENT OF ARUNACHAL PRADISH le

OFFICE OF THE SUPERINTENDING ENGINEER;CAPITAL CIRCLE-CUM-
COORD, TRG,PWD;AP;ITANAGAR

No.SE(Coord)/4/06-07/ Did. I the.......... J2007
OFFICE ORDER
Shri M.13.Chakraborty, UIDC who had joincd in this officc on 15/01/07
(F/N) on his repatriation from the oflice of the Principal Chicf Controller of Accounts,
Central Board of Dircet ‘Taxcs, Zonal Accounts OfTice, Shillong is hereby re-posted in
the office of the Exceutive Engineer, Sangram Division, PWD:AP: Sangram against

cexisting vacancy with immediate cfTect in the interest of public service.

-

(F'r. K.Wahge)
Superintending Engineer(Coord & “Trg.)

[ )/o

No.SL(Coord)/4/06-07/ =2 | 2 2 =2 Did.datheL....... 12007
Copy to:
(. Oflfice order file

2. The Zonal Accounts OfTicer, office of the Principal Chicf Controller of
Accounts, Central Board of Direct Taxcs, Zonal Accounts OfTice,
Shillong for information with reference to his letter
No.ZAO/Lsstt./PE/MBC/2002-03/760-63 dtd.25/07/06 please.

3. The Superintending Engincer, Naharlagun Civil Circle, PWD:AP;

nharalgun.
4. The Executive Engincer, Sangram Division, I’Wl) AP: Sangram,
Shri M.B.Chakraborty, UDC.

6. Confidential Scction.
7. Guard File.

o~ d

: -f(é.l(.\’ hpe)

\)) . Superintending Engincer(Coord & Trp.)
RN \@%/

4




